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[Shri Rishi Kumar] an increase in the 
burden on the farmers have to be eliminated. 
So, I would request the honourable Minister 
to take this House into confidence about the 
approach that they are going to have. I know 
that he cannot announce the total policy now. 
But, Sir, he can indicate the approach of the 
Government, the thinking of the Government 
on the basis of the discussions held so far in 
regard the prices, about the commitment to 
procure at least five million tonnes of 
foodgrains this year and also in regard to the 
reduction of the cost and the issue prices. 

SHRI PARKASH SINGH BADAL: Sir, 
some of these questions are again with regard 
to the food policy on which I cannot say 
anything now. One tftiing that the honourable 
member has brought to my notice is about the 
procurement price and what the farmers get. I 
will certainly issue instructions that such 
malpractices, if any. should be checked and 
the States have been asked to ensure that all 
grains of fair and average quality are bought 
direct fsom the farmers and not from the 
traders or any other persons. 

 

CLARIFICATION BY MINISTER. 
WITH REGARD TO THE REPORT 

PUBLISHED IN THE 'STATESMAN' 
UNDER THE   

CAPTIONTHERAJNARAIN  
INTERLUDE' 

 

SHRI J AG JIT SINGH AN AND: 
(Punjab): Sir, on point of order Sir, the matter 
was raised in the House on the basis  of a  
report that 
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appeared in "the Statesman" and nothing was 
coined in this House. I hope the honourable 
Minister has read the proceedings of the 
House. Why is it that he is misleading the 
House by saying that Mr. Bhupesh Gupta 
coined something in this House? 

SHRI RAJNARAIN: I have the pro 
ceedings of the House with me and I 
have also got "the Statesman" here. 
Everything is with me________ (Interrup 
tions) . 

SHRI BHUPESH GUPffA (West Bengal): 
Sir, I know that everything is there except his 
beard. 

 
"It was unfamiliar territory and the 

bulldozer of Rae Bareli left everyone 
bewildered. Mr. Raj Narain came to the 
opening of the meeting of the non-aligned 
nations coordinating bureau as did most of 
his Cabinet colleagues. 

"But then the new Health Minister is so 
unlike everyone else— right from that green 
head-wrap to his aluminium staff. After the 
Prime Minister has opened the conference, 
Mr. Raj Narain like everyone else repaires to 
the lounge for the coffee break. Unlike the 
others he makes   his   entry   with   a  bang—
suc- 

cessfully interceding on behalf of 
the TV and still cameramen kept 
out by security______ " 

 

"He starts moving around, greeting 
people...." 

(Interruptions). 

"Then Mr. Raj Narain corners 
Mr. Adam Malik, Indonesian Fore 
ign Minister, accompanied by his 
country's ambassador. Habitually 
an arm goes around Mr. Malik, Mr. 
Vajpayee, the External Affairs Mini 
ster, comes along. Mr. Raj Narain 
begins: 'Non-aligned' is wrong: 
why non? It should be creative, it 
should be possitive ---------- ". 
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SHRI JAGJIT SINGH ANAND: Sir, on a 
point of order .. (Interruptions). He may have 
his own views. But  as a Minister.... 

(Interruptions), 

SHRI JAGJIT SrNGH ANAND: The Prime 
Minister and the Foreign Minister were there 
in that Conference.   You ha<J no business.... 

{interruptions > 

SHRI BHUPESH GUPTA: I rise on a point 
of order. 

(Interruptions) 

SHRI MOHAMMAD YUNUS SAL-EEM 
(Andhra Pradesh): I want to make a 
submission. 

 

SHRI BHUPESH GUPTA: I am very glad 
that he has followed the example of yielding to 
the point of order. Sir, we are not concerned 
with the Janata Party manifesto. We are 
concerned with the policy of the Government of 
India which is now the Janata Government. 
Therefore, it is no use bringing in the manifesto. 
Do I understand that the policy of non-alignment 
that We have pursued has been abandoned and 
replaced by something said in some manifesto? 
We are dealing with Mr. Raj Narain not as . the 
Janata Party leader. We are dealing with Mr. Raj 
Narain as a member of the Janata Government. 
This thing should be clear. Our postion was that 
we only wanted to know whether the 
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statement involved the policy of the 
Government. We had not asked whether that 
statement conformed to the Janata Party's 
manifesto. We have asked whether the 
statement which is alleged to have been made 
there represents the policy of tne Government 
Mr. Raj Narain should tell us whether the 
report is correct and, if so, whether he stands 
by the statement as a member of the 
Government and the Government stands by it. 
This is all that I want to know. Nothing 
beyond that. As far as his putting his hand on 
somebody's shoulder is concerned, it is a 
different thing. 

MR. DEPUTY CHAIRMAN: I will request 
the hon. Members to see that we are not 
debating the foreign policy. The limited point 
at this stage is: In what way Shri Bhupesh 
Gupta has made a statement in the House 
which is not true to facts? Let us not go into a 
discussion about foreign policy or non-
alignment or anything like that. It is not the 
time for it. The issue involved is a very 
limited one. In what way does the hon. 
Minister object or want to. clarify any 
statement that Shri Bhupesh Gupta made in 
this House? He may kindly confine himself to 
just this point. 

(Interruptions) 

SHRI MOHAMMAD YUNUS SALE-EM: 
We are not here to listen to his party's 
manifesto. 

SHRI RAJ NARAIN: Shri Bhupesh Gupta 
has said- 

"But nowadays,, it seems the moment 
Raj Narain comes, he runs away with 
better judgement. 

Sir, Shri Raj Narain has been siting here. 
We all know him. He knows me. That fl 
not the point. He is now a Minister of the 
Union Government and he was at a certain 
important international meeting of the 
Coordinating Bureau of the ncn-aligned 
countries. It is a very important occasion.    
There he    made 

such remarks and behaved in this manner." 

'You have made your point' 

 
Shri Bhupesh Gupta further said: 

"My point is—Government should 
disown this statement and before 
these representatives leave this co 
untry, they should know that Shri 
Raj Narain, definition is not the 
definition of the Government. Gov 
ernment should also tell us how in 
future they are going to behave in 
such matters. And, finaly, control 
our friend, Shri Raj Narain ------------" 

He has asked the meaning of genuine non-
alignment. Mr. Bhupesh Gupta has asked: 
"What is the meaning of genuine non-
alignment?" A few days earlier, our Prime 
Minister has said: 
 
 
{Interruptions). This is the Government of 
Janta Party. Let me have my say. 

SHRI BHUPESH GUPTA: Sir, I should 
not be misrepresented. The proceedings are 
there. I only asked what Mr. Raj Narain said. 
Does the definition of genuine " non-
alignment mean telling the nonalinged 
people, "Some of you belong to Russia, 
others belong to America, and this is not 
genuine non-alignment"? Kindly ask Mr. Raj 
Narain to tell us whether the newspaper has 
correctly reported. If he has been correctly 
reported, I should like to know from him as a 
Member of the Government whether, thia is 
the definition of genuine non-alignment. 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Order 
please. 
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SHRI MOHAMMAD YUNUS SALE-EM: 
This House is concerned with the 
Government of India's policy and not the 
Janata Party's manifesto. Therefore, the 
Minister should n°t quote anything from the 
Manifesto of the Janata Party. 

SHRI SYED AHMED HASHMI: Sir, on a 
point of order. 

SHRI KAMESHWAR SINGH: Sir, I am 
on a point of order. [ regret to express before 
you that Raj Narain ji ha$ shown disrespect t0 
the Chair. A few minutes back you said that 
the issues involved are very limited and the 
foreign policy of the Janata Party should not 
be discussed on the floor of the House. After 
you said that immediately Raj Narainji got up 
and started reading out from the Manifesto. 
Therefore, disrespect has been shown to the 
Chair and he should say sorry to the Chair . . . 

\    (Interruptions) 

MR. DEPUTY CHAIRMAN: Order, 
please. 

As I said earler, the limited point at this 
stage is just this: To which portion of Shri 
Bhupesh Gupta's speech, the hon. Minister 
objects? He need not go into a description and 
justifying what is said: There would be other 
occasions when that could be done. But since 
he wants to comment on what Mr. Bhupesh 
Gupta said, he should only say what is 
factually acceptable to him an what is not 
acceptable to him,, jiot trying to explain the 
bigger issues. 

 

I also agree wi% your opinion. I said that 
there must be genuine non-alignment, 
independence, creative and active 
independence, and I put these words from my 
election manifesto. I said there must be 
constructive and imaginative fofeign policy. 

(Interruptions) 
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SHRI JAG JIT SINGH ANAND: Sir, is 
that relevant? 

MR. DEPUTY CHAIRMAN: Yes, special 
mention by Shri Bhupesh Gupta. 

SHRI BHUPESH GUPTA: I beg of you to 
allow me to speak.... 

MR. DEPUTY CHAIRMAN: It is not a 
debate on foreign affairs. 

SHRI BHUPESH GUPTA: Then it is very 
difficult. I do not want a debate., I entirely 
agree with you. 

MR. DEPUTY CHAIRMAN: No, the 
matter is closed. 

SHRI BHUPESH GUPTA:  All that I 
wanted Mr. Raj Narain to do is that he should 
throw some light. 

MR. DEPUTY CHAIRMAN: I will not 
permit it. (Interruption) Order please. Order 
please. I will not permit it. It can well be that 
there are a number of points on which the 
hon. Member wants to have a clarification but 
this is not the time and we are not doing it. 

SHRI BHUPESH GUPTA: Sir, I would 
say.. . 

MR. DEPUTY CHAIRMAN: No, I would 
not permit any further debate on this matter. 

SHRI BHUPESH GUPTA: I am, I think, 
on firm ground to assail the Government for 
giving some definition of non-alignment 
which is scandalous. This is what I thought. 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Order please, 
order please. 

SHRI BHUPESH GUPTA: Sir, Mr. 
Raj Narain should kindly tell  __________ 

MR. DEPUTY CHAIRMAN: The matter 
is closed. 

SHRI BHUPESH GUPTA; Sir. then 
anybody can say anything that one likes 
outside. 

MR. DEPUTY CHAIRMAN: There are 
methods and occasions. But, this is not the 
time, nor the occasion. 

SHRI BHUPESH GUPTA: Sir, I 
want to know---------   - 

MR. DEPUTY CHAIRMAN: This is not 
the occasion when this sort of a clarification 
can be asked for. The hon. Minister only 
wanted to clarify his position with regard to 
certain remarks that he has made. 

SHRI BHUPESH GUPTA. What has he 
clarified?   Nothing. 

SHRI JAGJIT SINGH ANAND: He ha3 
misutilised the occasion. 

MR. DEPUTY CHAIRMAN: Special 
mention by Shri Bhupesh Gupta. 

REFERENCE TO RELEASE OF DETENUS 
HELD UNDER MISA AND DIR IN    

WEST BENGAL 

SHRI BHUPESH GUPTA: (West Bengal): 
Sir, since the Home Minister made the 
statement on the question of the release of 
political detenus held under MISA in this 
House, a number of detenus have 
undoubtedly been released by some State 
Governments. Yet, Sir, there are still many 
languishing behind prison bars and quite a 
few of them are held under MISA. As far as 
the State of West Bengal is concerned, I 
gather from newspapers that 1500 out of 6000 
or more have been released on parole since 
the 1 P.M. statement was made. And the West 
Bengal Government had made it known 
through a public statement by a    Minister    
that they 


